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11-08-202lseenthepetitionfiledU/s.43gofCr.P.C.seekingbailfor
accused Jintu Baruah who was arrested and detained in Tezpur jail Hazot

since 07.05.2021 in connection with Tezpur P.S. Case No' 934/21 uls363134

IPC and R/w sec 4 of Pocso Act. (corresponding to G'R' Case No' 152212L)

Case diary, as called for, has been received and perused the

same. Record reveals that the accused was arrested and produced before

thecourtonT-5-2landsincethenhehasbeeninjail'

Heard ld. counsel for both the sides'

Casediaryrevealsthatinvestigationisstillinprogress.

However, it clearly appears that the accused has already completed the

statutory period of detention in jail and no final form has been submitted'

Heardld.Spl.P.P.whohasalsoconcededtotheaforesaid

status of the case'

Consequently, the accused is allowed to go on bail of

Rs.10,000/-(Rupeestenthousand)onlywithonesuretyoflikeamounton

condition that he shall extend all necessary cooperation to the investigating

officer whenever so asked for.

Let the case diary be sent back.

Misc. case stands accordingly disposed of'
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(N. Adhlgr)
Additional Sessions Judge . .{

SonitPur, TezPur .; b,,
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